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Review applicgtion No.40 of 1998
in

Original Acplicgtion No.674 of 1996

Allahabad this the_=z3™May of Rececd/, 199

Hon'ble Mr. 3.K. Adrawal, Member ( _J )

UniOn Of India dnd (J\the.rSnooo'o‘ou_on Hpglicants

By Advocate ori 5.C. Tripgthi

Kadhey ohyam ivdesnee s hespondent

O k_D_ER ( By Circulastion )

By Hon'ble Mr. s.K. Agrawal, Member ( J |

This review applicetion has been filed bo
review the judgment and order dated 3l. 8.98 passed
by this Tribunal in the C,A. No. 674 of 1996.

2. 1 perused the averments made in this review
application and perused the judgment of this Tribungl

dated 31.8.98.

3e section 22(3) of the Administrative Tribunals
Act, 1985 confers on an Administrative Iribunal dischergit
its functions under the act, the sqmne powers oS ale

vested in a civil court underthe Code of Civil Procmdure
’ o.-cp‘g 02/"
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@hile trying a suit in respect, inter-alia, pfﬁ‘ilw
reviewikng its decisions. section 22(3)(f) is as

followsS:i=

~wgzection 22{3){f) :

A Tribunal shell have, for the purpose of
discharging its functions under this Act, the seme
powers as are vested in & civil court under the Code
of Civil Procedure, 1908(5 of 1908), while trying
s suit, in respect of the followéng matter, namely;

(f) Feviewing its decisions;

4. A Givil GCourt's power to review its own

decisions under the GCode of Civil Procedure is contaginjed

in (rder 47 Rule L, Qrder 47 Kule L provides as follows;

"Cldéz 47 rule 1:

Application for review of judgment ;-

(L) Any person considering himself aggrieved:-
(a) by a decree or order from which an appeal

is allowed, but form which no appeal has been

preferred,

(b) by a decree ordorder from which no asppeal

is allowed, o

(c) by a decision on reference from a Gourt of

omall Causes.

and who, f ron the discovery of new and important
matter or evidence which, after the exercise of due
diligrecg, was not w ithin his knowledge or could
not be produced by him at the time wheﬁ the decree
was passed or crder made, or on account of gome
mistake or error apparent on the face of the record,

obtain & revies of the decree passed or order made

"<143Nwd,/f a geinst him, may apply for a review of judgmen
to the court which passed the decree O made the

ﬁSLZ\ or for any other sufficient reason, desires to

T

order ,"

cboooopg,jl..

D T S——




-

judgment and this review application has no force at

5 On tbhe basis of the above PIePgéitigp i,
law, it is clear that power of the review awsilable

to the Administrative Tribunal is similar to power
given to civil court under (rder 47 hule L of Givil
Procedure Code, therefore, any per son who consider
himself aggrieved by & decree #r order from which an
appeal is allowed ut from which no appeal has been
preferred, can apply for review under Qrder 47 Rule 1
(1){a) on the ground that there is an error appar ent
on the face of the record or from the déscovery of new
and important hatter or evidence which after the exerd
of due diligeﬁce, was not within his knowledge or coul
not be pmoduc%d by him at the time when the decree o
crder was pas%ed but it has now come to his knowledge,

|
The power of review may not be exercised on the gr ound

ise
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that the deicision is erroneous on merit. The power of

review should not be confused with the appellate power
which may enable the appellate court to corrfect the

errorss

6. . In the instant case, there appesrs to be
no error apparent on the face of the record“or there
is no other sufficeient reason on the basis 6f the
order/judgment delivered by this Tribunal, can be
reviewed as submitted by the applicant. Thefefore,

there is no reasongble basis to review thisfimpugned
allo

g P On thebasis of the above, the review

application is dismissed.
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